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CERTRAL ADMIRISTRATIVE TRiB'NAL
PRINCIPAL BERCH. REW DELHI1
G.A.NG.3064/2003
Friday, this the 19th day of December, 2003

Hon'ble 3Shri Justice V.S5.Aggarwal, Chairman
Hon'ble Shri S. A. Singh, Member (A)

Harkesh Meen,
(GAYOTAWALA)
S/0 Shri B.L.Meena,
R/0 Viiiage/Pust Office Mondari,
falsot laiuk Distt. Dousa,
Ra jasthan-3030U4.
. cAppiicant

{By Advocate: Siirl N.L.bBarega)
Versus
i. Unioin of india through
Secretary (Kevenue)
Ministry of HRD {(beptt. oif Ebducationj,
Shastrl Bhawail,
New Deinhi-1100014,
Z. the Joilnt Secretary,
Govt. of lIndia, and ihe Chairman Cis5A,
peptt. of Education, MHED,
Siiastri Bhawarn,
New Deihi-1100U01,
3. The Secretry,
C1SA, ESS ESS PLAZA,
Flot WNo.1, Communiity Ceiilre sector 3,
Ronhini, Deihi-110U85. '
4 Siiri A.K.Gupla

Principal 5T, Shiﬂﬂxl’(central X hool: of Tibetans),
presentiy transierred to C3i Uargeeiing.
' . . Hespondenis

Ok U K (OKAL)

Shri Justice V.S.Aggarwaif

Admittediy appeai of tiie apuwiitcant i1s penditig beiore
Respondenit No.2Z2 sihce olin July, 4ZuUug, At itnis stage,
witehh the rights of the trespondents atre nout iikely to  be
affected, we deem it unnecessary Lo 1ssue a Show cause
notice.

it is directed that respondent no.Z snould constider

[\

the representation of thie appiircant Qreferabiy withi

four monitns  1roin the date 0 recerptl of Lie  order  aand



(2

ct

o the apvitcant.

comnidiitcate (v

3. Nothing said herein should De taken as vt expression
an i, OA
on  the merits of tie matter. ihe documents filed by the
A
applicant may be returned To i agaiinst ithe

acknowledgement.
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Chairman

{ V.S.Aggarwal )
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